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Heard | earned counsel for the parties.

In the facts and circunstances of the case, we are not inclined to interfere
with the inmpugned orders.

The civil appeals are, accordingly, dismnssed.

It is made clear that the directions-in the order dated 14th Cctober, 2004,
passed in Special Appeal No.869 of 2004 that the order of the |earned Single Judge
shal |l be given effect to strictly in accordance with Rule 3(1) of the Uttar Pradesh
Absorption of Retrenched Enpl oyees of CGovernment or Public Corporations in
Government Service Rules, 1991, shall apply in all these appeals.

I.A. No.7 is permtted to be withdrawn to take such renedy as is avail able
to the applicant under law. |.A No.5 is pernitted to be w thdrawn.




